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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH. NEW DELHI

ORIGINAL APPLICATION NO. 221/2022

Petitioner Vimal Kol & Ors.

Versus

Respondents State of Madhya Pradesh & Ors.

REPLY ON BEHALF OF MADHYA PRADESH STATE ENVIRONMENT

IMPACT ASSESSMENT AUTHORITY [MP-SEIAA]

It is most humbly submitted that:

1. That, the answering respondent, SEIAA is the authority constituted by the

Central Government in exercise of the powers conferred by sub-section (3) of
section 3 of the Environmental Protection Act 1986 and in pursuance of the
Government of India Notification S.O. 1533(E) dated 14th September, 2006
to recommend and decide the applications filed by the project proponents for

obtaining Environmental Clearance for their projects.

. The present letter petition pertains to alleged illegal sand mining in River

Jhanpar. It is stated that the alleged sand mining from said river was permitted
on the basis of NOC resolution allegedly passed by Gram Panchayat Barach,
Tehsil Jai Singh Nagar, District Shahdol, Madhya Pradesh but no such
resolution had been passed by the said Panchayat. The alleged illegal sand
mining has resulted in soil erosion, damage to the roads, depletion of ground
water, damage to agricultural crops and deforestation in Sanjay National Park

which is about 4 km from Jhanpar River.

. That the Hon’ble National Green Tribunal, Principal Bench, New Delhi vide

order dated 25.04.2022 directed to submit a Factual Report by the Joint
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Committee comprising of SEIAA, State of Madhya Pradesh, MPPCB,
Director, Sanjay National Park and Collector, District Shahdol and the same

was constituted and inspection was conducted on 07.06.2022 and the report

was submitted before the Hon’ble Tribunal on 06.07.2022.

4. At the onset it is pertinent to mention that the Answering Respondent has

issued two Environmental Clearances (hereinafter referred to as “EC”) in the

village of Barachh, Distrct Shahdol, and the details of the same are as follows:

a. EC dated 02.02.2022 issued by the answering respondent in favor of
one M/s Vanshika Construction (hereinafter referred as “Project
Proponent”), wherein EC was granted for a Production Capacity of
23,640 sq. m. per annum over an area of 4.734 ha. at Khasara No. 2524,
Village — Barachh-1, Tehsil — Jaisinghnagar, District — Shahdol
(hereinafter referred as “Barachh-1""). A copy of EC dated 02.02.2022
1s attached herewith as Annexure R-1.

b. EC dated 17.01.2022 issued by the answering respondent in favor of
the Project Proponent, wherein EC was granted for a Production
Capacity of 48,000 sq. m. per annum over an area of 8 ha. at Khasara
No. 2126/1, 2490, 2491, Village — Barachh-2, Tehsil — Jaisinghnagar,
District — Shahdol (hereinafter referred as “Barachh-2"). A copy of EC

dated 02.02.2022 is attached herewith as Annexure R-2.

5. That the aforementioned ECs issued by the Answering Respondent, i.e.,
Barachh-1 and Barachh-2, were in accordance of the recommendation of the
State Environment Appraisal Committee (hereinafter referred as “SEAC”), in
533" Meeting dated 14.12.2021. The relevant extract from the Minute of 533™

Meeting dated 14.12.2021 is attached herewith as Annexure R-3.
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. That the Project Proponent submitted the application for Environmental

Clearance vide application numbers SIA/MP/MIN/56331/2020 dated
02.12.2021 and SIA/MP/MIN/56332/2020 dated 02.12.2020, wherein the
Project Proponent submitted all the requisite documents, including Mining
Lease, Approved Mining Plan, NOC from Forest Department and NOC from
Gram Panchayat. A copy of Mining Lease, Approved Mining Plan, NOC from
Forest Department and NOC from Gram Panchayat is attached herewith as

Annexure R-4 (COLLY).

. Therefore, it is apparent from the face of the record, from the aforementioned

facts that ECs issued by the Answering Respondent for Sand Mining in
Village Barachh, District Shahdol is in accordance to Environment Impact
Assessment Notification dated 14.09.2006 and that there is no irregularity or

illegality while issuing EC by the Answering Respondent.

. It is pertinent to note that the answering respondent is not a competent

authority to deal with the issue of illegal sand mining. The concerned

departments will be in a better position to submit on the said issue.

Hon'ble Tribunal may kindly be pleased to take the aforesaid reply on record.

An Affidavit in support is filed herewith.

Date: 07.01.2023 MPSEIAA

Place: Bhopal

o
Through Counsel

Adyv. Parul Bhadoria
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IN THE MATTER OF:
Petitioner Vimal Kol & Ors
Versus A/WL
Respondents State of M.P. \”’; NG
NEOAEA

AFFIDAVIT

L Sanjay pdm‘tﬂ ;

Assessment Authority in the present matter, and am fully conversant with the

: ; NOTARIAL
facts of the case and hence competent to swear on this affidavit.

2. That I am filing a Reply in the aforementioned matter before the Hon’ble =~

Tribunal the contents of which are true and correct and no material fact.

I the above-named deponent do hereby verify that the contents of the affidavit above

are true and correct.

Signed and verified on
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214 6 ANNEXURE Ryl 4

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Madhya Pradesh)

To,

The Authorised Person

MS. VANSHIKA CONSTRUCTION, AUTHORIZED PERSON- SHRI
RAMLAL JHARIYA

Devri, Rajmarg, Nasinghpur, MP -465669

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity

qi under the provision of EIA Notification 2006-regarding
.
‘%‘ Q' | si/Madam,
g~ This is in reference to your application for Environmental Clearance (EC)
3 > in respect of project submitted to the SEIAA vide proposal number
E' ) SIA/MP/MIN/56331/2020 dated 02 Dec 2021. The patticulars of the environmental
& T clearance granted to the project are as below.
oS
g - 1. EC Identification No. EC22B001MP151580
I '% L 2. File No. 7698/2020
m b 8’ 3. Project Type New
L T O 4. Category B1
'LE o 5. Project/Activity including 1(a) Mining of minerals
> v © Schedule No.
=i 3 g 6. Name of Project Barachh-1 River Sand Mine
m C ¢ 7. Name of Company/Organization MS. VANSHIKA CONSTRUCTION,
< Q o AUTHORIZED PERSON- SHRI RAMLAL
o o S JHARIYA
& C 8. Location of Project Madhya Pradesh
O ﬁ 9. TOR Date 06 Oct 2020
c
5 3
3
g i The project details along with terms and conditions are appended herewith from page
48 S no 2 onwards.
T
o S
c o (e-signed)
& Shriman Shukla
Date: 02/02/2022 Member Secretary

SEIAA - (Madhya Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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224 224

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Madhya Pradesh)

To,

The Authorized Person

MS. VANSHIKA CONSTRUCTION, AUTHORIZED PERSON- SHRI
RAMLAL JHARIYA

Devri Rajmarg, Narsimhapur, MP -487731

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity

qi under the provision of EIA Notification 2006-regarding
.
‘%‘ Q' | si/Madam,
g~ This is in reference to your application for Environmental Clearance (EC)
3 > in respect of project submitted to the SEIAA vide proposal number
E' ) SIA/MP/MIN/56332/2020 dated 02 Dec 2021.. The patticulars of the environmental
& T clearance granted to the project are as below.
g - 1. EC Identification No. EC22B001MP152065
I '% QL 2. File No. 7697/2020
m 3 8’ 3. Project Type New
L S 0 4. Category B1
'LE o 5. Project/Activity including 1(a) Mining of minerals
> v © Schedule No.
=i 3 g 6. Name of Project Barachh-2 River Sand Mine
m C ¢ 7. Name of Company/Organization MS. VANSHIKA CONSTRUCTION,
< Q9 o AUTHORIZED PERSON- SHRI RAMLAL
o o S JHARIYA
& C 8. Location of Project Madhya Pradesh
O ﬁ 9. TOR Date 06 Oct 2020
c
5 3
3
g i The project details along with terms and conditions are appended herewith from page
48 S no 2 onwards.
T
o S
L (e-signed)
& Shriman Shukla
Date: 17/01/2022 Member Secretary

SEIAA - (Madhya Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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Drinking Water facilities in Middle School & 2 No. 50,000/-
Gram Panchayat Bhawan
31 Bore Well shall be done in Gram Panchayat area 1 No. 1,00,000/-
Year | as per recommended by Gram Panchayat
2 No of Hand Pump drill in Village near by 2 No. 2,00,000/-
existing bore well
Total 9,00000/-

3. The environment policy of the company should be framed as per MoEF&CC
guidelines and same should be implemented through monitoring cell. In case the
allocated EMP budget for mitigative measures to control the pollution is not
utilized fully, the reason of under utilization of budgetary provisions for EMP
should be addressed in annual return.

4. A separate bank account should be maintained for all the expenses made in the
EMP activities by PP for financial accountability and these details should be
provided in Annual Environmental Statement.

3. Case No. — 7697/2020 M/s Vanshika Construction, Authorized Person, Shri
Ramlal Jhariya, Deori Rajmarg, Dist. Narsinghpur, MP - 487661 Prior
Environment Clearance for Sand Quarry in an area of 8.00 ha. (48.000 cum per
annum) (Khasra No. 2126/1, 2490, 2491), Village - Barachh, Tehsil -
Jaysinghnagar, Dist. Shahdol, (MP). [Env. Consl.- M/s. Ample Environ Pvt. Ltd.
Hyderabada(Telangana)].

This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for
appraisal. The proposed site at (Khasra No. 2126/1, 2490, 2491), Village - Barachh,
Tehsil - Jaysinghnagar, Dist. Shahdol, (MP) 8.00 Ha. The project requires prior EC
before commencement of any activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the
lease’s within 500 meters radius around the site and other requisite information in the
prescribed format duly verified in the Collector Office (Ekal Praman-Patr) letter no.
2595 dated: 14/09/2020 has reported that there are no more mines operating or proposed
within 500 meters around the said mine.

Earlier this case was scheduled for presentation and discussion in 462" SEAC dated
30/09/2020 wherein ToR was recommended. PP has submitted the EIA report
forwarded through SEITAA on-line and the same was scheduled in the agenda.
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The EIA was presented by Shri Manish Rao Kadam Env. Consl.- M/s. Ample Environ
Pvt. Ltd. Hyderabada(Telangana). & PP Shri Ramlal Jhariya. PP stated that this is a
case of river sand mining on Jhanpar River which is a tributary of Banas River. During
presentation.

e The mine lease of river sand mine on Jhapar River is spread over an area of 8.00
ha in Village —Barachh, Tehsil- Jaisingh nagar, Dist- Shahdol, State - Madhya
Pradesh.

e The Letter of Intent for the lease has been granted to Project Proponent Vanshika
Construction by The Madhya Pradesh State Mining Corporation Limited, Bhopal
vide letter no. kramank/ret/2020/506 Bhopal, dated -28/01/2020 as per the
provisions of M.P. State Sand Mining Policy — 2019.

e Mine Plan and Replenishment Study Plan has been approved by Collector,
Shahdol, Madhya Pradesh vide letter no. Kramank 19/Khanij/2020/2329 Shahdol
dated 13/08/2020 for a production capacity of 48,000m’ per year.

e C(Cluster Certificate and NOC from Forest Department has been obtained for site
vide letter no.kramank-19/03khanij/2020/2598 Shahdol, dated 14/9/2020.

e Opencast Semi-mechanised and manually method for mining by scrapping in 1.00
m layers and loading on trucks/dumper will be adopted. No drilling & blasting is
needed as the project is for sand mining.

e The mine site is a non-agricultural government land. The minerals will be
transported to specific destination through tarpaulin covered trucks/dumpers by
the purchaser..

Replenishment Capacity- Jhapar River

e Jhanpar river is a tributary of Banas river. It originates somewhere near Biajaha
Village. It takes a northern course for about 32 km through Sedimentary terrain
primarily limestone & Dolomite, While Shale and Sandstone in the later stage.
The flow direction in regional scale follows south west to North east till the river
meets and disappeared in Banas River at Bhamraha village of Shahdol District.

e The river is about 32 km long. It is a rich source of sands and other associated
aggregates as after entering into Banas river, sedimentary rocks of Vindhyans and
Gondwanas, carries and deposits a good load. Moreover, due to lithology of the
course, the quality of sand is also good one.

e Shahdol district lies only 2 Group of Formation one is Gondwana Supergroup
while other is Mahakoshal group of Rocks laying over Granitic Gneisses and
Granite Basement.
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e The Catchment area of Janpar River is 204.66 km”. On the basis of the geology
and formations like shale, varieties of sandstone and Conglomerate, the
catchment area is much favorable to generate large quantity of sand.

e The Average rainfall of Shahdol district is 1131.4 mm. The district receives high
rainfall mostly during July to September which will be leads to the deposition of
the sufficient quantity of the sand every year within the old working area.

e Dandy Bolton Formula has category stated use of the equation to predict sediment
yield for a specific location would not be always correct because of the wide
variability caused by local factors not considered in the equation development.
Actual sediment yield from individual drainage basins may vary 10-fold or even
100-fold computed yields. On the basis of Dandy Bolton formula with 50 fold
the Sediment Yield is 5,68,000 M. tons/Year.

e Hence it is concluded that the annual production capacity (48,000 cum in 8.00
ha) which will be excavated at the QL area will be replenished easily during
monsoon season.

Plantation

Afforestation will be taken up in the along River Bank and Approach road of, Gram
Panchayat Bhawan, Aanganbadi, School as per submitted scheme. After presentation
and deliberation,

After presentation and deliberation, PP was asked to submit following information:

1. PP commitment that water supply will be done through Panchayat after their
approval.

2. PP commitment that mining shall be done up to the maximum depth of 01 meters
as per the issue raised in public hearing.

3. Proposal for plantation on evacuation road where from evacuation of sand is
proposed.

4. Revise plantation scheme & species with location —wise bifurcation as suggested
by the committee.

5. EMP incorporating expenditure to be incurred on development sand evacuation
route.

6. PP shall propose physical targets based on public hearing under Corporate
Environment Responsibility (CER).
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PP vide their letter dated 14.12.2021 submitted query reply which was placed before the
committee which was found satisfactory and acceptable to the committee. The EIA/EMP
and other submissions made by the PP earlier were found to be satisfactory and
acceptable, hence committee decided to recommend the case for grant of prior EC for
Prior Environment Clearance for Sand Quarry in an area of 8.00 ha. (48,000 cum per
annum) (Khasra No. 2126/1, 2490, 2491), Village - Barachh, Tehsil - Jaysinghnagar,
Dist. Shahdol, (MP).subject to the following special conditions and as per Annexure-B:

(A)PRE-MINING PHASE

1. The mining shall be carried out strictly as per the approved mine plan and in
accordance with the Sustainable Sand Mining Management Guidelines, 2016
and Enforcement & Monitoring Guidelines for Sand Mining, 2020 issued by the
MoEF&CC ensuring that the annual replenishment of sand in the mining lease
area is sufficient to sustain the mining operations at levels prescribed in the
mining plan.

2. The lease boundary should be clearly demarcated at site with the given co-
ordinates by pillars.

3. Necessary consents for proposed activity shall be obtained from MPPCB and the
air / water pollution control measures have to be installed as per the
recommendation of MPPCB.

4. Authorization (if required) under Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016 should be obtained by the PP if
required.

5. PP will also carry out fencing all around the lease area.

6. If any tree uprooting is proposed necessary permission from the competent
authority should be obtained for the same.

7. For dust suppression, regular sprinkling of water should be undertaken.

8. Transportation road shall be made pucca (tar road) and shall be constructed prior to
operation of mine.

9. PP will obtain other necessary clearances/NOC from respective authorities.

B) MINING OPERATIONAL PHASE

Mining shall be carried out as per approved mine plan.

No intermediate stacking is permitted at the mine site.

Overhead sprinklers shall be provided in mine.

The proposed plantation scheme should be carried out along with the mining and PP
would maintain the plants for three years including casualty replacement. Initially,

D=
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dense plantation shall be developed along the site boundary (in three rows) to
provide additional protection in one year only.

5. Peripheral plantation all around the project boundary shall be carried out using tall

saplings of minimum 2.5 feet height of species which are fast growing with thick

canopy cover preferably of perennial green nature. As proposed in the landscape
plan & EMP a minimum of 12,000 trees shall be planted on along River Bank and

Approach road of Gram Panchayat Bhawan, Aanganbadi, School and along the

transportation route.

Transportation of sand shall be done in covered vehicles.

Transportation of sand shall not be carried out through forest area.

8. For dust suppression over head sprinkler shall be provided while on transport road
for dust suppression tankers shall be provided.

9. Appropriate and submitted activities shall be taken up for social up-liftmen of the
Region. Funds reserved towards the same shall be utilized through Gram Panchayat.
Further any need base and appropriate activity may be taken up in coordination with
local panchayat.

10.PP will take adequate precautions so as not to cause any damage to the flora and
fauna during mining operations.

11.The commitments made in the public hearing are to be fulfilled by the PP.
12.Fund should be exclusively earmarked for the implementation of EMP through a
separate bank account.

13.PPE’s such as helmet, ear muffs etc should be provide to the workers during mining
operations.
© ENTIRE LIFE OF THE PROJECT

a—

1. In the proposed EMP, capital cost is Rs. 34.02 Lakh is proposed and Rs.1.81
Lakh /year as recurring expenses.
2. Under CER activity, following activities are proposed based public hearing issues.

Year | Description Physical Target | Financial Target
1™ Maintenance of Village Road 500 sqm 1,50,000/-
Year g re-well shall be done in village Higher 1 No. 2,00,000/-

Secondary School Building supplied by
overhead tank & established overhead tank in
school Building with complete fitting

2m Provide Computer & Printer for Higher 2 no 2,00,000/-
Year | Secondary School Barachh & Gram Panchayat
Medical Camp Organized in village Barachh 1 time in year 1,00,000/-
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31 Bore Well shall be done in Gram Panchayat 1 No. 1,00,000/-
Year | area as per recommended by Gram Panchayat

Development & Maintenance of Cattle House 1 No. 1,00,000/-
Total 8,50,000.00

3. The environment policy of the company should be framed as per MoEF&CC
guidelines and same should be implemented through monitoring cell. In case the
allocated EMP budget for mitigative measures to control the pollution is not
utilized fully, the reason of under utilization of budgetary provisions for EMP
should be addressed in annual return.

4. A separate bank account should be maintained for all the expenses made in the
EMP activities by PP for financial accountability and these details should be
provided in Annual Environmental Statement.

4. Case No. — 7698/2020 M/s Vanshika Construction, Authorized Person, Shri
Ramlal Jhariya, Deori Rajmarg, Dist. Narsinghpur, MP - 487661 Prior
Environment Clearance for Sand Quarry in an area of 4.734 ha. (23,640 cum per
annum) (Khasra No. 2524), Village - Barachh, Tehsil - Jaysinghnagar, Dist.
Shahdol, (MP). ). [Env. Consl.- M/s. Ample Environ Pvt. Ltd.
Hyderabada(Telangana)].

This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for
appraisal. The proposed site at (Khasra No. 2524), Village - Barachh, Tehsil -
Jaysinghnagar, Dist. Shahdol, (MP) 4.734 Ha. The project requires prior EC before
commencement of any activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the
lease’s within 500 meters radius around the site and other requisite information in the
prescribed format duly verified in the Collector Office (Ekal Praman-Patr) letter no.
2598 dated: 14/09/2020 has reported that there are no more mines operating or proposed
within 500 meters around the said mine.

Earlier this case was scheduled for presentation and discussion in 462" SEAC dated
30/09/2020 wherein ToR was recommended. PP has submitted the EIA report
forwarded through SEITAA on-line and the same was scheduled in the agenda.

The EIA was presented by Shri Manish Rao Kadam Env. Consl.- M/s. Ample Environ

Pvt. Ltd. Hyderabada(Telangana). & PP Shri Ramlal Jhariya. PP stated that this is a
case of river sand mining on Jhanpar River which is a tributary of Banas River.
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During presentation PP has submitted that:

e The mine lease of river sand mine on Jhapar River is spread over an area of 4.734
ha in Village —Barachh, Tehsil- Jaisingh Nagar, Dist- Shahdol, State - Madhya
Pradesh.

e The Letter of Intent for the lease has been granted to Project Proponent Vanshika
Construction by The Madhya Pradesh State Mining Corporation Limited, Bhopal
vide letter no. kramank/ret/2020/506 Bhopal, dated -28/01/2020 as per the
provisions of M.P. State Sand Mining Policy — 2019.

e Mine Plan and Replenishment Study Plan has been approved by Collector,
Shahdol, Madhya Pradesh vide letter no. Kramank 19/Khanij/2020/2326 Shahdol
dated 13/08/2020 for a production capacity of 23640 m’ per year.

e C(Cluster Certificate and NOC from Forest Department has been obtained for site
vide letter no.kramank-19/Khanij/2020/2598 Shahdol, dated 14/9/2020.

e Opencast Semi-mechanized and manually method for mining by scrapping in 1.0
m layers and loading on trucks/dumper will be adopted. No drilling & blasting is
needed as the project is for sand mining.

e The mine site is a non-agricultural government land. The minerals will be
transported to specific destination through tarpaulin covered trucks/dumpers by
the purchaser.

Replenishment Capacity- Jhapar River

e Jhanpar river is a tributary of Banas river. It originates somewhere near Biajaha
Village. It takes a northern course for about 32 km through Sedimentary terrain
primarily limestone & Dolomite, While Shale and Sandstone in the later stage.
The flow direction in regional scale follows south west to North east till the river
meets and disappeared in Banas River at Bhamraha village of Shahdol District.

e The river is about 32 km long. It is a rich source of sands and other associated
aggregates as after entering into Banas river, sedimentary rocks of Vindhyans and
Gondwanas, carries and deposits a good load. Moreover, due to lithology of the
course, the quality of sand is also good one.

e Shahdol district lies only 2 Group of Formation one is Gondwana Supergroup
while other is Mahakoshal group of Rocks laying over Granitic Gneisses and
Granite Basement.

e The Catchment area of Janpar River is 204.66 km”. On the basis of the geology
and formations like shale, varieties of sandstone and Conglomerate, the
catchment area is much favorable to generate large quantity of sand.
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e The Average rainfall of Shahdol district is 1131.4 mm. The district receives high
rainfall mostly during July to September which will be leads to the deposition of
the sufficient quantity of the sand every year within the old working area.

e Dandy Bolton Formula has category stated use of the equation to predict sediment
yield for a specific location would not be always correct because of the wide
variability caused by local factors not considered in the equation development.
Actual sediment yield from individual drainage basins may vary 10-fold or even
100-fold computed yields. On the basis of Dandy Bolton formula with 50 fold
the Sediment Yield is 5,68,000 M. tons/Year.

e Hence it is concluded that the annual production capacity (23,640 cum in 4.734
ha) which will be excavated at the QL area will be replenished easily during
monsoon season.

Plantation

Afforestation will be taken up in the along River Bank and Approach road of, Gram
Panchayat Bhawan, Aanganbadi, School as per submitted scheme. After presentation
and deliberation, PP was asked to submit following information:

After presentation and deliberation, PP was asked to submit following information:

1. PP commitment that water supply will be done through Panchayat after their
approval.

2. PP commitment that frequent water sprinkling will be carried out during sand
evacuation to avoid fugitive emissions as per the issue rose in public hearing.

3. Proposal for plantation on evacuation road where from evacuation of sand is
proposed.

4. Revise plantation scheme & species with location —wise bifurcation as suggested
by the committee.

5. EMP incorporating expenditure to be incurred on development sand evacuation
route.

6. PP shall propose physical targets based on public hearing under Corporate
Environment Responsibility (CER).

PP vide their letter dated 14.12.2021 submitted query reply which was placed before
the committee which was found satisfactory and acceptable to the committee. The
EIA/EMP and other submissions made by the PP earlier were found to be satisfactory
and acceptable, hence committee decided to recommend the case for grant of prior EC
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for Prior Environment Clearance for Sand Quarry in an area of 4.734 ha. (23,640 cum
per annum) (Khasra No. 2524), Village - Barachh, Tehsil - Jaysinghnagar, Dist.
Shahdol, (MP) subject to the following special conditions and as per Annexure-B:

(A)PRE-MINING PHASE

1. The mining shall be carried out strictly as per the approved mine plan and in
accordance with the Sustainable Sand Mining Management Guidelines, 2016 and
Enforcement & Monitoring Guidelines for Sand Mining, 2020 issued by the
MOoEF&CC ensuring that the annual replenishment of sand in the mining lease area
is sufficient to sustain the mining operations at levels prescribed in the mining plan.

2. The lease boundary should be clearly demarcated at site with the given co-
ordinates by pillars.

3. Necessary consents for proposed activity shall be obtained from MPPCB and the
air / water pollution control measures have to be installed as per the
recommendation of MPPCB.

4. Authorization (if required) under Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016 should be obtained by the PP if
required.

5. PP will also carry out fencing all around the lease area.

6. If any tree uprooting is proposed necessary permission from the competent
authority should be obtained for the same.

7. For dust suppression, regular sprinkling of water should be undertaken.

8. Transportation road shall be made pucca (tar road) and shall be constructed prior to
operation of mine.

9. PP will obtain other necessary clearances/NOC from respective authorities.

(B) MINING OPERATIONAL PHASE

1. Mining shall be carried out as per approved mine plan.
1. No intermediate stacking is permitted at the mine site.

2. Overhead sprinklers shall be provided in mine.

3. The proposed plantation scheme should be carried out along with the mining and
PP would maintain the plants for three years including casualty replacement.
Initially, dense plantation shall be developed along the site boundary (in three
rows) to provide additional protection in one year only.

4. Peripheral plantation all around the project boundary shall be carried out using tall
saplings of minimum 2.5 feet height height of species which are fast growing with
thick canopy cover preferably of perennial green nature. As proposed in the
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landscape plan & EMP a minimum of 6,000 trees shall be planted on along River
Bank and Approach road of Gram Panchayat Bhawan, Aanganbadi, School and
along the transportation route.

Transportation of sand shall be done in covered vehicles.

Transportation of sand shall not be carried out through forest area.

For dust suppression over head sprinkler shall be provided while on transport road
for dust suppression tankers shall be provided.

Appropriate and submitted activities shall be taken up for social up-liftmen of the
Region. Funds reserved towards the same shall be utilized through Gram
Panchayat. Further any need base and appropriate activity may be taken up in
coordination with local panchayat.

PP will take adequate precautions so as not to cause any damage to the flora and
fauna during mining operations.

The commitments made in the public hearing are to be fulfilled by the PP.
Fund should be exclusively earmarked for the implementation of EMP through a
separate bank account.
PPE’s such as helmet, ear muffs etc should be provide to the workers during
mining operations.

ENTIRE LIFE OF THE PROJECT

1. In the proposed EMP, capital cost is Rs. 26.83 Lakh is proposed and Rs.1.47

Lakh /year as recurring expenses.

2. Under CER activity, following activities are proposed based public hearing issues.
Year | Description Physical Financial Target
Target
1™ Maintenance of Village Road 500 sqm 1,50,000/-
Year
Construction of Toilet In Higher Secondary School 2 no. 1,00,000/-
Barachh
(1 male & 1 Female)
o Bore Well shall be done in Gram Panchayat area 2 no 2,00,000/-
Year
Development of Play Ground in village Barachh 1 no 1,00,000/-
31 2 no of Hand Pump drill near bore well in gram 1 No. 1,00,000/-
Year | panchayat area as per recommended by Gram Panchayat
Provide Stationary item for Higher Secondary school As per 50,000/-
Barachh & Gram Panchayat Barachh requirement
Total 7,00000.00
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3. The environment policy of the company should be framed as per MoEF&CC
guidelines and same should be implemented through monitoring cell. In case the
allocated EMP budget for mitigative measures to control the pollution is not
utilized fully, the reason of under utilization of budgetary provisions for EMP
should be addressed in annual return.

4. A separate bank account should be maintained for all the expenses made in the
EMP activities by PP for financial accountability and these details should be
provided in Annual Environmental Statement.

5. Case No. — 7695/2020 M/s Vanshika Construction, Authorized Person, Shri
Ramlal Jhariya, Deori Rajmarg, Dist. Narsinghpur, MP - 487661 Prior
Environment Clearance for Sand Quarry in an area of 3.173 ha. (20760 cum per
annum) (Khasra No. 64), Village - Lodhi, Tehsil - Gohparu, Dist. Shahdol, (MP)

This is case of Sand Quarry. The application was forwarded by SEIAA to SEAC for
appraisal. The proposed site at (Khasra No. 64), Village - Lodhi, Tehsil - Gohparu,
Dist. Shahdol, (MP) 3.173 Ha. The project requires prior EC before commencement of
any activity at site.

PP has submitted a copy of approved Mining Plan, DSR report, information in the
lease’s within 500 meters radius around the site and other requisite information in the
prescribed format duly verified in the Collector Office (Ekal Praman-Patr) letter no.
2601 dated: 14/09/2020 has reported that there are no more mines operating or proposed
within 500 meters around the said mine.

Earlier this case was scheduled for presentation and discussion in 462" SEAC dated
30/09/2020 wherein ToR was recommended. PP has submitted the EIA report
forwarded through SEIAA on-line and the same was scheduled in the agenda.

The EIA was presented by Shri Manish Rao Kadam Env. Consl.- M/s. Ample Environ
Pvt. Ltd. Hyderabada(Telangana). & PP Shri Ramlal Jhariya. PP stated that this is a
case of river sand mining on Jhanpar River which is a tributary of Banas River . During
presentation it was further observed by the committee that part of lease is submerged in
water for which non mining zone shall be left for area which 1s under submergence.
During presentation
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e The mine lease of river sand mine on Chundi River is spread over an area of
3.173 ha in Village —Lodhi, Tehsil- Gohparu, Dist- Shahdol, State - Madhya
Pradesh.

e The Letter of Intent for the lease has been granted to Project Proponent
Vanshika Construction by The Madhya Pradesh State Mining Corporation
Limited, Bhopal vide letter no. kramank/ret/2020/506 Bhopal, dated -
28/01/2020 as per the provisions of M.P. State Sand Mining Policy —2019.

e Mine Plan and Replenishment Study Plan has been approved by Collector,
Shahdol, Madhya Pradesh vide letter no. Kramank 19/khanij/2020/2325
shahdol, Dated 13/08/2020 for a production capacity of 20,760 m’ per year.

e C(Cluster Certificate and NOC from Forest Department has been obtained for
site vide letter no.kramank-19/khanij/2020/2601 Shahdol, dated 14/09/2020.

e Opencast Semi-mechanized and manually method for mining by scrapping in
2.0 m layers and loading on trucks/dumper will be adopted. No drilling &
blasting is needed as the project is for sand mining.

e The mine site is a non-agricultural government land. The minerals will be
transported to specific destination through tarpaulin covered trucks/dumpers
by the purchaser.

Replenishment Capacity- Chundi River

e Chundi River is the river of the shahdol District and located at the Northern
Central part Shahdol Distrct . It is originates near village Bhadwahi in the
Shahdol District. It is flows east to west and meets Son River near village
Bhamraha.

e The Chundi River which is 55 kilometres (22 mi) long. The catchment area of
Chundi river is 532.12 km®

e On the basis of the geology and formations like shale, varieties of sandstone and
Conglomerate, the catchment area is much favorable to generate large quantity of
sand.

e The Average rainfall of Shahdol district is 1131.4 mm. The district receives high
rainfall mostly during July to September which will be leads to the deposition of
the sufficient quantity of the sand every year within the old working area.

e Dandy Bolton Formula has category stated use of the equation to predict
sediment yield for a specific location would not be always correct because of the
wide variability caused by local factors not considered in the equation
development. Actual sediment yield from individual drainage basins may vary
10-fold or even 100-fold computed yields.

22| Page



39

e On the basis of Dandy Bolton formula the Sediment Yield is 1310184 M.
tons/Year.

e Hence it is concluded that the annual production capacity (20,760 cum in 3.173
ha) which will be excavated at the QL area will be replenished easily during
monsoon season.

Plantation

Afforestation will be taken up in the along River Bank and Approach road of, Gram
Panchayat Bhawan, Aanganbadi, School as per submitted scheme. After presentation
and deliberation, PP was asked to submit following information:

The EIA was presented by Shri manish Kadam & Ashish Gupta Env. Consl.- M/s.
Ample Environ Pvt. Ltd. Hyderabada (Telangana) on behalf of PP stated that this is a
case of river sand mining on Chundi River. During presentation, PP submitted that
monitoring was carried out during February to May, 20 as due to COVID-19 lockdown
period scheduled monitoring of April, 20 could not be performed. During appraisal it
was also observed by the committee that part of lease is submerged in water and another
stream 1is joining the lease from the southern side thus setback / mandatory safety
distance shall be left as per Monitoring and enforcement Guidelines for sand mining,
2020 published by MoEF&CC. During appraisal it was observed by the committee that
adjoining land is having vegetation cover and shall not be used for sand evacuation for
its protection. After presentation and deliberation, PP was asked to submit following
information:

1. PP commitment that water supply will be done through Panchayat after their
approval.

2. Part of lease is submerged in water and another stream is joining the lease from the
southern side thus setback / mandatory safety distance shall be left as per
Monitoring and enforcement Guidelines for sand mining, 2020 published by
MoEF&CC and revised surface plan shall be submitted.

3. Adjoining land is having vegetation cover and shall not be used for sand
evacuation for its protection thus proposed sand evacuation route on Google map
shall be approved by the competent district authority.

4. PP commitment that no mining will be carried out outside of allotted lease area as
per the issue rose in public hearing.

5. Proposal for plantation on evacuation road where from evacuation of sand is
proposed.
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6. Revise plantation scheme & species with location —wise bifurcation as suggested
by the committee.

7.  EMP incorporating expenditure to be incurred on development sand evacuation
route.

8. PP shall propose physical targets based on public hearing under Corporate
Environment Responsibility (CER).

6. Case No 8828/2021 M/s VDH Eco-Energy Enterprises Pvt. Ltd, Director Shri
Yashvardhan Rajgadhia, 503, Jolly Bhavan No. 1, New Marine Line, Dist.
Mumbai, Mah Prior Environment Clearance for Marble Quarry in an area of
7.310 ha. (22500 Cum per annum) (Khasra No. 692, 693, 692/826, 691, 687, 688,
695), Village - Nimas, Tehsil - Bahoriband, Dist. Katni (MP) Env. Consultant M/s.
Amaltas Enviro Industrial Consultants LL.P, Gurugram .

This is case of Marble Quarry. The application was forwarded by SEIAA to SEAC for
appraisal. The proposed site (Khasra No. 692, 693, 692/826, 691, 687, 688, 695),
Village - Nimas, Tehsil - Bahoriband, Dist. Katni (MP) 7.310 Ha. The project requires
prior EC before commencement of any activity at site.

The case was presented by Env. Consultant Shri Arvind Singh, M/s. Amaltas Enviro
Industrial Consultants LLP, Gurugram and Shri G. K. Mishra on behalf of PP. During
presentation, PP showed various documents such as lease sanction order, Gram Sabha,
DFO NOC, Tehsildar Certificate, MO Certificate, Approved Mine Plan, Khasra
Panchshala, P-II, DSR & PFR for appraisal of project before the committee. It was
observed by Committee that as per Collector Office (Ekle Praman-patra) letter No. 5121
dated 12/10/2021 has reported that there are 07 more mines operating or proposed
within 500 meters around the said mine with total 27.978 ha., including this mine.
During presentation as per Google image based on coordinates provided by PP, it was
observed that within lease, few trees/ root stocks were observed PP shall submitted that
management plan. PP further submitted that Baseline monitoring of this project area is
being conducted in pre-monsoon & post- monsoon (is under way) in the year 2021.

During presentation committee observed that a kachha road is crossing/passing by the
lease and thus necessary protection plan shall be provided in the EIA report along with
the right of access. Committee further observed that water impoundment within the
lease on the southern side thus its status shall be discussed in the EIA report. Being it’s
a case Marble Quarry with total area of 27.978 ha, including this mine and according to
the latest O.M F.No. L-11011/175/2018/-IA-11 (M) dated 12/12/2018 if a cluster or an
individual lease exceeds 5 ha the EIA/EMP be made applicable in the process of grant

24| Page



249

e —— S —

D

/

i
N

—
oot

' ‘l

A. Land Possession Documents
1454068-Vanshika Construction (Barachh-
and undertakes that the furnishied inforniiy

|H\

41 AN ( Xl -y '

AT wms
- HII Y
HHIH 1132202011211 .
e L NN -

F s @ ms o (3rua= @R, TRaEs, ey vd o) fram 2019
mﬁaﬁhmx;;ym::m 2 R ﬁm"’“aﬁ'mmmm
oifiey At a b e A, R gy (row0) @ e PR
FRAT m.b | 3F § aH A i o e @ wow el afirar
i ﬂ ; "‘_ﬂ“ N Imerw Wi, fad saond, Sro wREg (7090)

Y R 30-6-2023 aw &) Jmfew & e {

' e ) P
e R C nazzezvic

T | R = =
= = 'f\"ﬁ“ f\ﬂ".‘ B I‘.nr-.l i) e (30) '
or wR il e '26:4 X
R R R I I

qum viy aTEs, WA JHA 2 gl

sirqree, T j6 7 g e
FraTond -
1- e ]7EE, S0w0, wdimn SRR, WM
2-  wasee, foar v F050)
3- Wmmmmmmwmﬁm’
4 HOew, SEE aw ofawd, F0ST A |
5. Pgenel A dwmews 3MAFA oofea A UETTS T, = T,

fae SRR (FOTD) F1 AR Y W yaws el TG

e It e

Ly aher ANEE

MS WORDAaR, miscs wanslarl e 2099

APPREMI
ST B

)

L NGN on 10012022 (422706 Crom 1P Noz 18800 21105,

¢ Mining Lense Agroeniin L plaade
LEGAL responsibility

1 Sand Mine, Arca - 4,714 Hi) aceepts the

v ds CEPRECT o Ml R

ANNEXURE R-4 (COLIZJ%?


Gaurvanvit Jain
ANNEXURE R-4 (COLLY)


42
250 P

¢ T B (TS §TTET) ey 0

WAt |9RaFRI2000/ 9 9 2¢ R e
w, (Bo¥-2e1s
= i EEm,

arfrg warfis sft xrverer suftan,
et e, R e ()

R g o s srvpite & wau 4 |
sl oo R 13.07.2020)

Rrewifeer w=fi o & zrr aor awe aedier srafienr Rer seeta &
TR I 2524 1T 4,734 Jae i 3 @t Yo ot whiga @ 3 Yo Ieaw B e
ST T RO gt S v At g | |

INeT: IY SA AI BT AR weaweyr W P 2019 & Prw

12(1)@) 3 R 71 v & g i s s § |

-

FATEA,
Afsren e,
q. I 19/BI1/2020/ sEEiE e Seng, 2020

: drerrers, ViRt aur e A, sitarer st i el i |

St
E—
Tt WeR{2e2V

oﬁmmam




OC2CO0O0OOCC

09 O

43

MINING PLAN

SUBMITED AS PER THE PROVISIONS OF RULE 12 (1) OF MADHYAPRADESH SAND
(MINING, TRANSPORTATION, STORAGE AND TRADING) RULE, 2010

BARACHH-1 RIVER SAND MINE
AREA »4.734 Ha, KASHRA NO - 2524,
VILLAGE - BARACHH, TEHSIL — JAISINGHNAGAR,
DISTRICT - SHAHDOL (MADHYAPRADESH)

APPLICANT

VANSHIKA CONSTRUCTION

AUTHORISED PERSON - SHRI RAMLAL JHARIYA
ADDRESS — DEVRI RAIMARG,

DISTRICT- NARSINGHPUR (M.F.)

E AND CATEGORY OF MINE - OPEN CAST ™

PE@%‘ARED BY

NILESH LAXMANRAO MASKE
RECOGNIZED QUALIFIED PERSON

BHOOMI ENVIROTECH PVT. LTD.
E7/133, RK.TOWER, LLR SOCIETY ARERA COLONY,
BHOPAL (MADHYA PRADESH) - 462038
E-mall ~ info, bhoomienvirotech@gmail.com, Phone No, 6232872151
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e
i MINING PLAN FOR BARACHH-1 RIVER SAND MINE (QUARRY LEASE)
. P 1D : 30889
. MpSUSMISSION OATE 1 10/07/2020
SUBMITTID AV ! Rawa
. VILLASE ¢ BARAACHH 136 P.H.22 RAANL2
' DISTRICT : SHAHDOL
y YEHSIL : IAYASINHANAGAR
' MINTRAL : Sand
C KHASRA MO 1 2504
ARER A4.7340 RECTARE
> . PROPOSED MINERAL PRODUCTION DETAILS.. —-1 '
: ‘| [FEAR JAILYEAR _[PROD.QNY- JUNT |
: | |VEAR-1[2020-3021 23640 CUBLIC MCTER; |
. ! I¥gam 212021-2023 23640 CUBIC METER l z
? PROPOSED FRODUSTION: | {YEAR-312022-2023 {23540 [CUBLC METER] ;
: .| jvEAR-212023-2024 JBIC METER) i
i - | jvear-s{roza 2025 L CUBIC WETER] | ¢
i TAL PRODUCTION CUBIC METER i
i ~
3 STATE rMP
. LEASE PERUOD 1 3 Year
4' SANLTION ORDER NG 1 500
3 SANCTION DROER DATE ¢ 28/01 /2020
i
‘l SUBMITTED UNDER RULES 42 OF MPMMR, 1908 FOR APPROVAL OF QUARRY LEASE
{ LESSEE:
HAME! VANSHIKA CONSTAUCTION
FATHER NAME: SHREE RAMLAL JHARIYA
’ ADDAESS: DEVRY RAJMARG, DISTRECT NARSTNGHPUR, MADHYAPRADESH
DISTRICTL NARSINGHPUR
! PREPARED BY:
AQY FANE . NTLESH LAXMANKAD MASKE
noP ADDRRSS : BHOOMI ENVIRDTECH PVT, LT, E-7/133, LK, TOWER, ARERA COLONY, BHOPAL
RQP REGISTRATION < uwlomnulms
VALID UP TQ 1 15/01/2024
T MOBILE RO ; $EO5773170 QVED '
Atpas Wow ww_\wmmoem l

VANSHIKA Lo o muUsTIoN
Xt
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CONSENT LETTER

The Mining Plan of Barachh-1 Sand Mine, Village Barachh has been prepared
by Shri Nilesh Laxmanrao Maske, the RQP of Bhoomi Envirotech Put, id.,
{ROP No RQP/DGMMP/206/2019; under Madhya Pradesh Minor Mineral
Rules, 1996 for approval. The lease hold area is located in Village- Barachh,
Tehsil - Jaisinghnagar, District - Shahdol, M.P, covering an area of 4.734 ha
The Director Geology and Mining, Madhyapradesh /competent Authorily is

9 hereby requested to make further comespondence regarding this Mining Flan

O with the person and address mentioned below-

(J -

O NILESH LAXMANRAO MASKE

O Recognized Quallfted Person

O (RQP NO. RQP/DGMMF/206/2019)

O * BHOOMI ENVIROTECH PVT. LTD.

o E7/133, R.K. Tower, LLR Socicty Arera Colony

Bhopal (M.P.) '

O E-mail - info.bhoomienvirotech@grmail.com

Q Phone No. 6333872151

O

o An undertaking in this regard is being submitted that the Mining Plan so

O prepared by the recognized person is with my knowledge and consent and

) shail be acceptable to me in all respects. I have clearly understood the

®) contents of the Mining Plan and agree o implement,

)

@

5 . - Ard

»: Place: Shahdol e App'zi;f-;'"‘

V) APPROVED

; Date: ]blb‘? , 2438 Ramlal Jhariya

' (Authorized Persone)
Y Vanshika Construction

SHIKA Qi tve
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This is fo certify that the Mine Plan of Barachh-1 Sand Mine viflage Barachh of
the applicant Vanshika Construction, Authorized Person - Ramlal Jhariya,
located in village-- Barachh, Tehsil - Jaisinghnagar, District = Shahdol of
Madhya Pradesh State covering lease hold area 4.734 hectare has been
prepared by Shri Nilesh Laxmanrao Maske, the RQP of Bhoomi Envirotech Put.
Lid., (RQP No RQP/DGMMP/206/20183), in full consultation with me and 1
have understood its contents and agree to implement the same in accordance
with the law.

f.‘_'
ined |
Place: Shahdol A‘éﬂﬁifa

Date: 100> |2020 Ramial Jhariya
{Authorized Persane)
Vanshika Construetion

VANSHIXA Convaiien CHTH
< 1A rild
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» Certified that the provisions of related Act and rules have been
considered in the Mining Plan of Barachh-1 Sand Mine village Barachh
area of 4.734 hectare in village- Barachk, Tehsil — Jaisinghnagar,
Distrit- Shahdol of Madhya Pradesh State, which belongs to the
applicant Vanshika Construction, Authorized Person - Ramlal Jhariya,.

o Certified further that the provisions mentioned in Act, Rules and
Regulations have been considered in the Mine Plan and wherever specific
permissions are required, the gpplicant will approach to the concemed
competent authorities inciuding D.G.M.S, for the same.

» There is no violation against provision of Rules, Reguiations of MMR,
1961 and there is no danger to human life.

o The informatian fumished in the Mine Plor. is true and correct to the best

e
Place- Bhopal ‘E .
Date.B¥|42) 202 ! ; m;u% | -
SR SR
®)
0
("\
o APPROVED
&
e
: VARSI .,2 J 13:_ M_TJ"
/——'—'—P
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(B 145469-Vanshika Construction (Barachh-2 Sand Mine, Area - 8.00 Ha) accepts the LEGAL responsibility o

< and undertakes that the furnished information is CORRECT & ACCURATE.
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MINING PLAN

SUBMITTED AS PER THE PROVISIONS OF RULE 12 (1) OF MADHYAPRADESH SAND
(MINING, TRANSPORTATION, STORAGE AND TRADING) RULE, 2019

BARACHH-2 RIVER SAND MINE
AREA - B.000 Ha, KASHRA NO - 21261, 2490, 2491
VILLAGE - BARACHH, TAHSIL - JAISINGHNAGAR,

DISTRICT — SHAHDOL, (MADHYAPRADESH)

APPLICANT v
VANSHIKA CONSTRUCTION
AUTHORIZED PERSON - RAMLAL JHARIYA
DEVRI RAJARG, DISTRICT - NARSINGHGARH, MADHYAPRADESH

NILESH LAXMANRAO MASKE
RECOGNIZED QUALIFIED PERSON

BHOOMI ENVIROTECH PVT. LTD.
E7M133, RIK.TOWER, LLR SOCIETY ARERA COLONY,
BHOPAL (MADHYA PRADESH) - 462039
E-mall - info.bhoomienvirotach@gmall.com, Phone No, 6232872151
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MINING PLAN FOR BARACHH-2 RIVER SAND MINE (QUARRY LEASE)

SUBMITTED UNDER AULES 12 OF MPMMR, 1996 FOR APPROVAL OF QUARRY LEASE

P b d n—— - .

MP 1D ; 30890
MP SUBMISSION DATE  ; 10/07/2020 g
SUBMITIED AT . Rewas |
VILLAGE ¢ BARAACHH 136 P.HL22 RAANLZ l
DESTRICT : SHAMDOL
TEHSIL L JAYASINHANAGAR !
MINERAL : Sand 3
KHASRA N0 - 21261, 2409, 2491 !
AREA 8.0000 HECTARE |
~PROPOSED MINERAL PRODUCTION DETAHS = «=ww - ‘
i VEAR 7Wi.YEAR _ [PRGD.QTY. JUmIT £ ‘
| fYEAR-1{2020-2021 _ [46000 _JCUBIC METER | | | "
YEAR-2{2021-2022  |48000  {CUBIC METER' & | :
poposED FacoucTion: . | [YEAR-3]2022-2023 {48000 CUBIC METER! | } :
; : YEAR-4[2023-2024 {0 cuBIC METER] | | ;
- | [YEAR-5{2024-2025 CUBIC ®EFTER] | * !
| [TOTAL PRODUCTION §144000 CUBIC NILTER : ;
— e e e -3 !
STATE T MP ‘
LEASE PERIOD 13 Year

SANCTION ORDER NO. : 506
SANCTION OSDR DATe @ J8/01/2020

LESSEE:

NANE: VANSHIKA CONSTRUCTION
FATHER NANE: SHREE RAMLAL JHARIYA

e L

ADDRESS! DEVRI RAJMARG, NARSINGNPUR, M.P. '

DISTRICT NARSINGHPUR

PREPARED BY:
RQF NAME * NILESH LAXMANRAOD MASKE
RGP ADDAESS : BROOMI ENVIROTECH PVT, LTD, E-7/133, R.K. TOWER, ARERA COLONY, BHOPAL
RGP REGISTRATION : RQP/DGMMP/2D6/2019
VAUD LP TO : 1570172024
NOBILE ND : 9595773278 VANSHIKA COiS i nUCTION

< iFatg.s T
PARTIER 2
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CONSENT LETTER

The Mining Plan of Barachh-2 Sand Mine, Village Barachh has been prepared
by Shri Nilesh Laxmanrao Maske, the RQP of Bhoom:i Envirotech Put. Ltd.,
(RQP No RQP/DGMMP/206/2019) under Madhya Pradesh Minor Mineral
Rules, 1996 for approval. The lease hold area is located in Village- Barachh,
Tehsil - Jaisinghnagar, District - Shahdol, M.P. covering an area of 8.00 ha.

The Director Gealogy and Mining, Madhyapradesh /competent Authorily is
hareby requested to make further correspondence regarding this Mining Flan
with the person and address mentioned below-

NILESH LAXMANRAO MASKE
Recognived Qualified Person

{RQP NO. RQFP/DGMMP/206/2015}

BHOOMI ENVIROTECH PYT, LTD.

E7/133, RK, Tower, LLR Soclety Arera Colony
Bhopal (M.P.)
E-mail - info.bhoomienvirotechiymatl.com
Phone No, 62332872151

An undertaking in this regard is heing submilied that the Mining Plan so
prqmudbyﬂwwﬁmdmmonisuﬂ!hmymwtedgemommand
shall be acceptable to me in ali respects, | have clearly understood the
contents of the Mining Plan and agree to implement.

: APPROVED] %Eggf -
Place: Shalulol A
Date: E Ra&al Jhariya

{Authorized Persone)
Varnshika Construction

..( ’ oA od
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CERTIFICATE FOR FULL CONSULTATION

This is to certify that the Mine Plan of Barachh-2 Sand Mine village Barachh of
the applicant Vanshika Construction, Authorized Person - Ramlal Jhariya,
located in village- Barachh, Tehsil - Jaisinghnagar, District — Shahdol of
Madhya Pradesh Staie covering lease hold area 8.00 hectare has been
prepared by Shri Nilesh Laxmanrao Masks, the RQP of Bhoomi Envirotech Put.
Ld., (RQP No RQP/DGMMP/206/2015), in full consultation with me and [
have understood its contents and agree lo implement the same in accordance

with the law.
Place: Shahdol l&%gmdr——
Date: m%}az \525‘13:
{Authorized Persone)
Vanshika Construction
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Certified that the provisions of related Act and rules have been
considered in the Mining Plan of Barachh-2 Sand Mine village Barachh
area of 8.00 heclare in village- Barachh, Tehsil ~ Jaisinghnagar, District-
Shahdol of Madhya Pradesh State, which belongs to the applicant
Vanshika Construction, Autharized Person - Ramlal Jhariya,.

Certified further tha! the provisions mentioned in Acl, Rules and
Regulations have been considered in the Mine Plan and wherever specific
permissions are reguired, the applicant will approach to the concerned
competent qutharities including D.G.M.S. for the same.

Thaeisnoviotaﬂonaguinstprwiaionofkules.kegu[adwwqm,
1961 and there is no danger to human life.

The information furnished in the Mine Plan is true and correct to the best
of vur knowledge.

Place- Bhepal Nilesh Laxmunras Maske

Dbl ciiisnitoms Bhoomi Envirolech Put. Ltd,

ROQP No. - RQP/DGMMP/206/2019

APPROVED
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=" VAKALATNAMA IRV Y Do S =L il ‘_,dj'

{Rule 4(1) of the Rules framed under the Advocates Act, 1961}

WSS EPE

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH NEW DELHI

Original Application No. 221 Of 2022

IN THE MATTER OF:

Petitioner Vimal Kol & Ors

Versus

Respondents State of M.P.

vocate(s) named below to appear, act and plead in aforesaid case /
tions for restoration, setting aside of ex-parte orders, corrections,
passedin these proceedings, in this Court or in any other Court in which

to sign and file pleadings, appeals, cross objections, petitions, applications, affidavits or other documents as may
be deemed necessary or proper for the prosecution / defence of the said case in all its stage and also agree to
ratify and confirm acts done by him / them as if done by me / us.

In witness whereof | / we do hereunto set m

been duly understood by me / us, this.

y / our hand to these presents, the contents of which have

Partlculars (In block letters) of each party executing Vakalatnama

Name & Father’s / Registered E-mail Address (if Telephone Status in the Full Signature / Thumb Impression
Husband’s Name Address any) Number Case
(if any)
(1) (2) (3) (4) (s) (6)
Squ'aj Pqn;!oj Sjoshn BD  |arracdusy ?
Pondey, Mpseinn ercosw N \GNQ‘“VZ;
Avevm Clory 3 Aopal

Particulars (In block letters) of each advocate Accepting Vakalatnama

Names el Rl R
Adv. Parul Bhadoria +91 8085977111 V‘
1. MP/1887/2012 609, UCI Lawyers \/\)-
Chambers, Arera
Hills, Bhopal, M.P. N
2.

*Scare out whichever is not applicable.

o Ty






